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HON’BLE COURT OF &0 . K. Lhaypa LD. ACMM,
' TIS HAZARI, DELHI

COMPANY CASE NO. OF 2015 \9)/\5
IN THE MATTER OF _,///])7‘”
2

REGISTRAR OF COMPANIES ]

NCT OF DELHI & HARYANA

2, o
4™ FLOOR, IFCI TOWER, 61 NEHRU PLACE, NEW DELHI
........... COMPLAINANT
LAY

1. M/S ASSURED AGRO PARK LIMITED, 1307, ANSAL TOWER,38 NEHRU
PLACE, NEW DELHI, DELHLINDIA

2. MR. SINGHV ARDHAN ANAND, 535-A, SARITA VIHAR, NEW DELHI

3. MR. SRIVASTAVA SHARAN TRIPURARL, B-5, KUNDAN HOUSE,16 NEHRU
PLACE, NEW DELHI )

.......... ACCUSED

COMPLAINT UNDER SECTION 220(3)/162/168 FOR CONTRAVENTION OF SECTION
220/159/166 OF THE COMPANIES ACT, 1956,




CC No. 122/3
ROC VS. M/s Assured Agro Park Limited.

|

16.03.2016
Present: Ms. Kusum Yadav Ld. Company Prosecutor for the
complainant with Sh. Brij Lal, MTS on behalf of
complainant.
No one is representing accused no. 1 i.e. company
HC Attar Singh is present who has executed the
process U/s 82 Cr.R.C. against accused no. 2&3.
His statement is recorded for both accused
separately as CW-1. | R oy
In view of the statement, | am of the view that both

accused are avoiding their appearance before this Court. Hence,

they are declared P.O.
File be consigned to record room and file would be

revived whe_never accused no. 2 and 3 would be
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arrested.
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CW-1:  Statement of HC Attar Singh No. 111N PS:

| Roop Nagar, Delhi. |

On SA

Process U/s 82 Cr.P.C. against accused Sharan
Srivastav Tripurari R/o B-35, Kundan House-16, Nehru Place,
Delhi was marked to me for execution. Accordingly on 31.12.15,
| went at the above said address to.execute the process u/s 82
Cr.PC. and enquired about Sharan Srivastav Tripurari. On the
above said premises | met Sh. Sanjay S/o Sh. Mahek Singh, SH.
Rakesh Malik, Sh. Sandeep and Sh. Narender Kasana who stated
that they are running office at the same address for many years
and further stated that they did not know any person with such
name Sharan Srivastav Tripurari. They refused to give their
statement in writing. Beating of drums were made at the said
premises and copy of the process -uls 82 Cr.P.C. was pasted at
main gate of the said house and one more Copy was affixed at
the notice board of Tis Hazari Courts, Delhi. The report on the
process u/s 82 Cr.P.C. is EX. CW-l/B bearing my sighature at
point A
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Cw-1: Statement of HC Attar Singh No. 111N PS:
Roop Nagar, Delhi.
On SA

Process U/s 82 Cr.R.C. against accused Vardhan Singh
Anand R/o 535-A, Sarita Vihar, New Delhi was marked to me for
execution. Accordingly on 31.12.15 | went at the above said
address to execute the process u/s 82 Cr.PC. Onthe above said
premises | met one Mrs. Vandana W/o Sh. Kamal Kapuria who
stated that they are residing at the same address for the last 10
years and further stated that a person named Vardhan Singh
Anand is not residing at the aforesaid address. She refused to
give her statement in writing. Beating of drums were made at
the said premises and copy of the process u/s 82 Cr.RP.C. was
pasted at main gate of the said house and one more copy was
affixed at the notice board of Tis Hazari Courts, Delhi. The report
on the process u/s 82 CrRC. is Ex. CW-1/A bearing my

signature at point A.
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